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DELHI LEGISLATIVE ASSEMBLY

Committee on Papers Laid on the Table of the House
PREFACE

I, the Chairperson, Committee on papers laid on the Table of the
House having been authorized by the Committee to submit the report on
their behalf, present this 1st Report ( IInd Vidhan Sabha ) for the year
2000-2001.

The Committee thanks the officers and staff of the Vidhan Sabha
Sachivalaya for facts contribution in drafting this report.

The report was considered and adopted by the Committee in its
sitting held on ©@9-03- 2C od.

o BT

( SMT. MEERA BHARDWAJ )
CHAIRPERSON

COMMITTEE ON PAPERS LAID

ON THE TABLE OF THE HOUSE

oL\



REPORT OF THE COMMITTEE ON PAPERS LAID ON THE TABLE OF THE

HOUSE
( FIRST REPORT )

FUNCTIONS OF THE COMMITTEE

1. The functions of the Committee as laid down in Rule 229 of the Rules of
Procedure and Conduct of Business in the Legislative Assembly of NCT of Delhi
are as follows :-

a) To examine all papers laid on the Table of the House by the Ministers

and report to the House :-
1L Whether there has been compliance of the provisions of the
Act, rules or regulations under which the papers have been
laid,
ii. Whether there has been any unreasonable delay in laying
papers ;
iii. If there has been any such delay whether any statement

explaining the reasons for the delay has been laid on the
Table and whether those reasons are satisfactory ;

v, whether both Hindi and English versions have been laid on
the Table

V. Whether a statement explaining reasons for not laying the
Hindi version has been given and whether such reasons are
satisfactory ,

Vi. To perform such other functions in respect of the papers
laid on the Table of the House as may be assigned to it by
the Speaker from time to time.

. In the meeting held on 6.2.2001, the Committee was apprised of its functions.
The Committee was also informed that the following types of papers are
normally laid on the Table of the House duly authenticated by the
Member/Minister concerned :-

a) Every rule framed by the Hon’ble Lt. Governor ( as per provisions of
Section 540f the NCT Act)

b) Rules, Regulations, Byelaws etc. framed by the executive in exercise
of the delegated powers of legislation.

¢) Ordinances promulgated during the inter-session period under the
provisions of Article 239 B of the Constitution of India.

d) Annual audit/Administrative Reports of the Govt.

e) Annual Audit/Administrative Reports of Statutory bodies constituted
under Specific Acts of the Assembly (viz.- Lokayukta, Delhi
Commission for Women etc.)

f) Annual Audit/Administrative Reports of the Govt. Undertakings.

g) Budget of the Govt. and other Autonomous Bodies under its Control.

h) Annual Report of the Comptroller and Auditor General of India.

3 The Committee desired to know the guidelines being followed by State
Assemblies and Lok Sabha etc. The Committee was informed that as per
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guidelines/precedents in Lok Sabha, the following types of papers could be laid
on the table :-

a)

b)

d)

All autonomous companies/organization etc should lay their annual
reports, Audit Reports within a specified period after the closure of the
accounting year.

All administrative departments should prepare and lay alongwith
Annual Reports/Audit Reports, their own review on the working of the
undertakings under their control bringing out clearly the achievements
or shortcomings of those organizations.

All organizations which are financed wholly or partly out of the funds
drawn from the consolidated fund of India, should lay their annual
reports, audit reports irrespective of the fact whether the rules of such
organizations provide therefor or not.

The societies/organizations receiving onetime assistance of Rs. 50 lacs
and above should lay their annual reports and audited documents
before the Assembly. In case of societies receiving one time
assistance of Rs. 10 Lacs and below Rs. 50 lacs, all the Deptt. Should
include in their annual reports a statement showing the quantum of
funds provided to the societies and the purpose for which the funds
were utilised, for information of the members.

The Committee was also apprised that the Assembly Secretariat in the past had
issued as many as four communications to the Heads of Departments emphasising
the necessity of and outlining the procedure for laying of papers on the Table of
the House. A copy of the communication sent in this regard is placed at Annex

‘A

The Committee after deliberations desired that

a)

b)

one more letter may be sent to all the Deptt. Concerned and they may
be requested to comply with the directions of the committee by timely
and regularly laying papers on the Table of the House.

A letter be sent to all Administrative deptts. Controlling the
organizations/undertakings which have been partly/fully funded from
the Consolidated Fund of the Capital emphasising upon them to ensure
laying of Annual Audit and Administrative Reports of these
organizations on the Table of the House after the expiry of the
financial year.

A letter be sent to the Principal Secretary (Finance) requesting him to
furnish a list of all organizations funded by the Govt. of Delhi either
fully or partly and the organizations in which Govt. has equity
participation, financial or otherwise.

A copy of the letter sent under the directions of the committee is annexed
as Annex. ‘B’.
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The Committee makes the following recommendations -

a)

b)

c)

d)

€)

All the Govt Departments should regularly lay their annual
administrative and audit reports on the Table of the House within 9
months of expiry of the financial year.

All Administrative Deptts should lay on the Table of the House the
Annual Administrative and Audit Reports of the Govt Undertakings
under their control.

All Administrative Deptts should lay on the Table of the House a copy
of the Annual Audit/Administrative Reports of all those private
organization/bodies/societies who have been given annual financial
assistance, one time or regularly irrespective of the sum allotted to
them.

Govt. should monitor that all Statutory Organizations, which have
been constituted under an Act of Legislature, lay their annual reports
on the table of the House.

All Administrative Deptts should lay on the Table of the House a copy
of the reports of such organizations in which the Govt has equity
participation, financially or otherwise, irrespective of the fact whether
rules of such organizations provide therefor or not.

. U S £

LR -.QL"\,L,O' f?:,»L“ ot S D
(MEERA BHARDWAY)
CHAIRPERSON

C/PLOTH
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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT

o Wiy, feeeft-110054.
Old Secretariat, Delhi - 110054.

'NA;F.QA(1@)/2nnn-Lns-II/mq//7¢é b Dated ¢ 7, ,-_2uu/
To
1. All Heads of Departments,

Govt. of NCT of Delhi.
2 All Heads of Govt. Undertakings.
Sub: Laying of Papers on the Table of the House.
Sir,

I am directed to refer to this Secretariat letters of
even numbers dated 28/30.12.94, 5.10.95, 9.3.99 & 7.12.2000 on-
the subject cited above. The Committee on Papers Laid on the
Table of the House in its recently concluded meeting has
expressed concern ever delay on the part of Govt. Departments
in laying the following categories of papers on the Table of
the House during sessional periods :-

a) Rules, Regulations, laws, bye-laws,
notifications etc.

b) Ordinances promulgated by the Govt. during

“inter-session periods. _

c) Annual Audit Reports and Annual Administrative
Reports of the Government. 7 ,

d) Annual Audit & Administrative Reports of the
Statutory organisations created by an Act of
Legislature.

e) Annual Audit & Administrative Reports of Govt.
Undertakings.

f) Annual Audit & Administrative Reports of such

organisations which are partly or fully funded
out of the Consolidated Fund of the Capital.

g) Annual Audit & Administrative Reports of such
organisations/private bodies wherein the Govt.
of Delhi has equity participation, financially
or otherwise.

The Committee has, therefore, desired that the Govt.
Departments should comply with the statutory requirements and

directions given and lay copies of the aforesaid documents @n
the Table of the House, in bilingual form, at the earliest
available opportunity.

Contd.- . 02/'—



The manner in which the papers are to be laid has been
outlined in the dommunications mentioned in Para 1 above copies
of which have been sent to the Departments. However, 2a copy of
. the recent communication is again enclosed for reference.

This may kindly be accorded TOP PRIORITY.

Yours faTF?fully,'

Bonanng

( S.K. SHARMA )
. Secretary

Copy forwarded for information and necessary action to -

1. The Principal Secretary to Chief Minister/Secretaries

to Ministers - with a reqguest to ‘kindly direct the

‘departments to comply with the directions of the
Committee. _ T

2. The Chief Secretary, Delhi = with a request to kindly
impress upon the pDepartmental Heads to comply with the
directions in the Monday briefing.

3. Secretary to Hon'ble Lt .Governor, Raj Niwas, Delhi -
for information.
,4

f‘& P_L {4};\& v
( G.C. MEPTA )
Under S etary
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Dated.thefﬂﬁﬁkcembéf?fboo
To V

1 . All the Secretaries/
£ Heads of Departments,
| Govt, of Delhi.

2. Principal S ecretary to the :
Chief Mlnister and Secreztaries ' - ,
to all the Ministers, e
Govt. of Delhi.

Suh 2 Laying of coples of Rules,  Regyulations, Bye-laws, _ ’
! Moctifications on tha Table of the House. o AL S R

Sir/t2dam,
g .

¥indly refer to Rule =153 of he Rules of the Procedure
and conduct of Busincas in thlg Leglslative Assemblys As per the
above rule, it is incumbent upon cvery department to.-lay on .the J
Tapble of the House through the concerned Minister, copies of all the
Rules, Regulations, Bye-Laws, lwportant Orders, Notifications &
ctc. which are notified under various statutes from time to time
Thesa papers chould be laid on the first availlable opportunity 4
by theMinister concerned. - ¥

; Pr-ocedure of laying Papors un the Table

' As soon as any of the abova mentioned docunents are
notifled/issued under the delegated powers of the executive,
the department concerned should arrange to lay the same on the
Table 0f the House, if the House 13 in session, However. in
case the Legislative Assemkly is not fin sesaion, a copy each

of such docum -ents are requir=d to be laid by the Minister .
concerned in the next session, whenever held, after giving
advancae notice to tha Secretary, Vidhan Sabha in this regard.’

Irormat of notico

-

A notice in the. follouing Form duly signed by the
Minister concerned alongwith an authanticated copy of-the
document may be gsent to the Secretary, Vidhan Sabha -~

To

The Secretary, iy
vidhan Sabha, Dolihdi. ‘

sirc,
b S e Lapee e - he Pakble of theSleuse a



Cunder Section reogrding .

2. Cory of Rules, Bye-laws,, Roegulai imm “yamed under '
sect~-ion/Rule ©f : & c-g:lrcllng (which %
is a pplicable),

3. Copy of order No. Habed regarding’

125 copies of the Notlfleation/Ruler /Dy'.r.:-l_-a‘.:.e/ne;gxﬂ.ationa/
rdrra are sent herowith, o

Youms faithfully,
"HMINISTER CONCERNED®

28 G -Llie grelevang doedmenlics e regquiired for
vallable to tha Dombats of the Leylislative: A.,sembly,
I ntativen coverling tho rnrocoedings of the Assembly
or: the use ©f the vidhan Sabha Library.

on  vosalpt of o petice [vom e concorned Minister tlils o

item will be put down in the Yist o) Business of the House .

ag per directions of the Hon'ble reaker, After the questions -
Hou, wvhen called upen by the Choir <o Jdo go, the concorned Miriisl:el;

will make the fellow—ing statenint -
All Secretarices/Heads of Doy boacnts ane reguested to . -

kKindly take action for laying curics of afucesaid documents as

and whgsh they arao notlfiecd, cn t¢he t:L1: 0of the House as per';

procedure herein lald dowm, i
veaf]l Eailehfully, ;

a ‘

/hﬁwvbnr;ﬁ.
.—-—""—_—'_-
(\ :, '”"\f‘fﬂ'l J
53. [ILTAHY
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